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PART-V
Bills introduced in the Gujarat Legislative Assembly

(To be translated into Gujarati and the translation to be published in the
Gujarat Government Gazette. The date of publication to be reported).

The following Bill is published with the consent of the Speaker given
* under the proviso to rule 127-A of the Gujarat Legislative Assembly Rules :-

-«

THE BHAVNAGAR UNIVERSITY (AMENDN[ENT)
BILL, 2012.

GUJARAT BILLNO.. 5 OF2012.
A BILL
Sfurther to amend the Bhavnagar University Act, 1978.

It is hereby enacted in the SIXt}’ thlI'd Year of the Republic of India as
' follows - o

1. This Act may be_¢alled the Bhavnagar University (Amendment) Act, ~Short title

2012.

juj260f1978. 2. In the Bhavnagar University Act, 1978 (hereinafter referred to as “the Amendment of
‘principal Act™), in the long title, for the words “Bhavnagar University”, the long title of
words “Maharaja Krlshnakumarsmhjl Bhavnager University” shall be ©u-260f1978.
‘ substituted.
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Amendment of
section 1 of
Guj.26 of 1978.

Amendment of
seciion Z of
Guj.26 of 1978.

Amendment of
section 3 of
Guj.26 of 1978.

Insertion of
new section in
Guj.26 of 1978.

Construction
of reference to
the Bhavnagar
University
Act, 1978 and
ilie Bhavnagar
University in
existing laws,
instruments,
ete.
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3. In the pr1n01pal Act, in section 1, in sub-section (1), for the words and  Guj. 26 of 1978,

figures “the Bhavnagar University Act,:1978”, the words and figures “the
Maharaja Krishnakumarsinhii Bhavnagar Umversrcy Act, 1978 shall be
substituted. ‘ '

4. In the principal Act, in section 2, in clause {16), for the words “the
Bhavnagar University”, the words “Maharaja Krishnakumarsinhji Bhavnagar
University” shall be substituted. ‘

5. In the pri'nciﬁéi Act, in section 3, in sub- sectibn (1), for the words “The
Bhavnagar University”, the words “Mahara}a Kr1shnakumals1nh31 Bhavnagar
University” shall be substituted.

0. In the principal Act, after section 68, the following new section shall
be inserted, namely - ‘

“68A. (1) As from the commencement of the Bhavnagar University

(Amendment) Act, 2012 (hereinafier referred to as “the said Act”), any
reference in any existing law or instrument or document-

() to the expression “the -Bhavnagar University Act, 1978” shall be
constraed as if it were a reference to “the Maharaja Krishnakumarsinhji
Bhavnagar University Act, 19787, and

(ii) to the expression “The Bhavnagar University? shall be construed as if it
were a reference to ‘“Maharaja Krishnakwmarsinhji Bhavnagar
University”. . :

Any act done by, or any suit or other proceeding filed by or against the
Bhavnagar University before the commencement of the said Act shall be
deemed to have been done or, as the case may be, filed by or against Maharaja
Krishnakumarsinhji Bhavnagar University.

Explanation.- For the purpose of this section “existing law” means any
enactment of a Legisiature or any other competent autherity in relation to

‘matters specified in List T and List 1II in the Seventh Schedule to the

Constitution of India as in force in any part of the State of Gujarat
immediately before the commencement of the said Act and includes any

" . statute, ordinance, rule, bye-law, regulation, order, notification, scheme, form

or other instrument having the force of law made prescribed or issued under
any such enactment .

Guj,

of 2012.
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To pay tribute for the tremendous religious, literary and academic
contribution of Maharaja Krishnakumarshinhji, the Executive Council of the
Bhavnagar University has considered it worthwhile to re-name “the Bhavnagar
University” as “Maharaja Krishnakumarsinhji Bhavnagar University”, A
resolution has been passed by the Executive Council of the Bhavnagar

University to that effect. It is, therefbre, considered necessary to amend the

long title, short title and other relevant sections of the Bhavnagar University .

Act, 1978 ( Guj. 26 of 1978).
This Bill seeks to amend the said Act to achieve the aforeszid object.
Dated the 18" February 2012. RAMANLAL VORA.

By order and in the name of the Governor of Gujarat,

Gandhinagar, C. J. GOTHL

Dated the 18" February, 2012. Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

Government Central Press, Gandhinagar.
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